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RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 16037/ 2012

(Arising out of inmpugned final judgnment and order dated 29/03/2012

in WP No. 967/2011 passed by the H gh Court of Judicature at

Al | ahabad, Lucknow Bench)

BHAGMN DEEN & ANR. Petitioner(s)
VERSUS

RAM BI LAS & ORS. Respondent ( s)

(with interimrelief and office report)

Date : 10/10/2014 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE J. CHELAMESWAR
HON BLE MR JUSTICE A K SIKRI
For Petitioner(s) M. Shail Kumar Dw vedi, Adv.
M. Siddharth Krishna Dwi vedi, Adv.
For Respondent (s) M. Amt Kumar, Adv.

M. Vivek Singh, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

Two weeks’ tine is granted to the petitioners for
filing rejoinder-affidavit.

Addi ti onal docunent s may al so be filed in t he
meanwhi | e.

List the natter thereafter.
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